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Shri S.ay is stated to be i11 
djOurned to  94.1997  atreqst 

MEMR (ADMINISTRAT WE) 

Fard Shri C.R.Nandi, counsel 
for the applicants. TFBre ae 64 
applicants in this Application filed 
under Section 19 of the A.T. ACt,1985 

who seek rerrnission to puruse this 
case by a single application under 

Rule 4, Sub-Rule 5(a). They are 
ermitted to file tIne application 

jointly. Misc.Appliatjon 813/96 is 
disposed of accordingly. 

MEMBER (ADM IN I.STRAT AVE) - 	) 
Qj 4j9 

Heard Shri C.R.Nandj, counsel 
for the applicants. The relief prayed 
£ or in this application is to declare 

the reduction of one days salary of 
the applicants 	1.zpo 1.1.1994 as 
illegal and to direct the Respondents 
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..2 19.1.971 to pay the applicants of that one day's salary. 

Al]. the pplicants are the employees vorking 

in the production Shop at Carriage 1epairing 

Workshop, S.E.Failway, Mancheswar. It is the 
claim of the applicants that on 1.1.1994, they 
joined the 3utles and worked in the office. 

Their presence on 1.1.1994, it is submitted 

Can be verified frczii the daily attendance 

register of the workers and the monthly 

statement of the Shop Superintendent of the 

Production Workshop. The Respondents, it is 
alleged arbitrarily followed the principle of 
No Work No Pay and stopped payrrent of salary 
for the aforesaid ôate. The applicants 

presented a representation on 25..1996 to 

the Chief Workshop Manager(Respondent No.2) 

for setting right their grievances. The 

Superintendent of the Workshop recommended the 
case of the applicants. It is suhr itte d by 

the learned counl that on an identical cause 

of action in C.A.  No.723/94 and O.A.No.3/950  

this Court allod the claim of the applicants 

therein and directed payrrent of salary wlxthheld. 

for one day, viz. 1.la1994. In spite of this 

order of the Tribunal, it is suted by the 

t titioners' counsel Shri Nandi4 these 64 
titioners have not so far been id the salary 

withheld for 1st janry, 19949 

In the orderdated 11.12.1995, passed 
by thó.Division Bench of this C01j  in O.A.  Nos.723/94 

and 3/95, the applicants' claim was held to be 	- 
justified. It is not known as to why the peritioners 
were not given the same benefit on an identical - 
cause when this Court allowed the relief. In view 

1 of this background, this &pplication can be 
disposed of by giving a simple direction to the 

0 . 
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Chief Workshop Manager, Carriage Repairin 
:WOhOPS  S.E.Rai].way, Mancheswar(Res. 2) 
1f ore whccn the representation dated 

25.5.1996 is rending. 

Respondent No.2 is hereby directei 
to dispose of the said representation wit 
three weeks from the date of receiDt of t 
order following the decision of this Cour 
iii O.A. Nos.723/94 and 3/95 dated 11.12.1 
and redress the grieances of the applica 

If he thinks that the applicants' case is 
not similar to the hpplications decided 
by the Division Bench of this Tribunal 
as aforesaid, he shall pass a reasoid a 
speaking order after hearing these applic 

in person. 
Thus the Application is disposed 

of at the admission stage with the ebove 

direction. 
Hand over a copy of the order to 

the petitioners counl. 
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